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Against the reversion order dated 22.19.@@%&

reverting the applicant from the post of Assistant

e Signal & Telecommunication Engineer(Class-II Post) ta RS

the post of Telecomminication Inspector Grade-I(Class-II1)

and promoting the respondent no.4 the applicant filed a

before

Writ PEtitiDrlé. the Hijh Court, Allahabad yhich by

nperﬁtinn of law has been transferred tothis Tribumal.,

?”u | The applicant has prayed for quashing the reversien order,

7 and apart from the other ground has ehallenged the reversion
order on the ground that the same was in vieclation of the

?lf Railway Board's circular dated 23.6.1964..The applicant was

| appointed as Wireless Technician(Class-111) after being

selected by the Railway Service Commission in the year

.#i-'; 1954. The applicant was promoted as Chief Telecommunication

| Inspector Grade-1 (Class-I111) in the year 1973. The next

higher grade was the post of Assistant Signal Telecommunica-

tion Engineer (Class-11 post). The applicant's name was

T?Eﬂij | gdso recommended for the said post on adhoc basis by the

Departmental Promotion Committee in the year 1980, and

comsequently the applicant was promoted on the post of
Ass istant Signel & Telecommunication Enginser vide aﬁ*“

dataﬁ 30.12.1980. Even though there were no adwaﬁ&geﬂ



_EQ?;:Q;Ehﬁ qualification and his name was ﬁn&ﬁ#m@ﬁdaﬂiﬁéfﬁﬁ@

=

:TZ_A a5 .ﬁapaﬁtmantal Promotion Committee for this puﬁﬁgﬁﬁfﬁﬁiﬁgf
is why he was appointed on ad-hoc basis . But.§3m§§§£;§;mE
test was took place for selection to the said post on : 3=?5
28.8.81 ., The zpplicant was net declared passed in'fha |

above written test for professiomml ability and the 1 L -

respondent mo .4 was declared tc bave passediiin the same

and that is why the respondent no .4 was appointed in '
Lhe said post in the place of applicant with the result
;;gfii'* _ | | thE‘EppliCEﬂt was reverted. The rESpﬂnderms:haua furthdr
:é;;lA | | contended that as the applicznt did not qualify 1n the
;;;;' 3 gexgmimation he cewld. not c¢laim for the szid post.
i;;;lF 3. The applicant plac:d reliance that after working
| for 18 months he was reverted from the said promational
;ﬂj;¢3 post and the respondent no .4 was promoted on =dhoc basis
; Dﬁ the said post, It appears that the person who uas
’ promoted in place of applicant was duiy selected after
having passed the written test, and the applicént was not
3 4 selected and his name was never inpanet, Obuvioulsy the
- ig?”} applicant uas entifiled to get one more opportunity te _
; appear in the yritted test, But he having retired from ?f

order was im confirmity with the law. There will b@4

Sy
+ prder as to ceSts, - -.



